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Abstract of the Proceedings of the Council of the Governor-Gensral of India,
asscmbled for the purpose of making Laws and Regulations under the

provisions of the Act of Payrliament 24 and 25 Vic., cap. 61.

The Council met at Simla on Wednesday, tho 10th October 1866,

PrRESBENT:

His Excellency the Viceroy and Governor-General of India, presiding.
His Excellency the Oommander-in-Chief.

The Hon'ble II. 8. Maine.

The Hon’ble W. Grey.

The Right Hon'ble W. N, Massey.

The Hon’ble Colonel H. M. Durand, o. B.

The Hon'ble W, Muir.

The Hon’ble H. P. Riddell.

OUDH SUB-SETTLEMENT BILL.

The Hon’ble Mr. MuIR, in moviog for leave to introduce the Bill to legalize
the rules made by the Chiof Commissioner of Oudh for the better determination
of certain claims of subordinate proprietors in that Province, said that this Bill
was brought forward with the view of giving legislative authority to the arrange-
ments lately sanctioned by the Government of India, for the settlement of certain
classes of estates held under Sanad by the great landholders in Oudh.

The reasons which had led to those arrangements had been already fully
detailed in the correspondence between the Government and Mr. 8trachey, the
Ohief Commissioner of Oudh, already published in the Gazette of India, and he
need not therefore refer to them more particularly now.

"The Bill related only to that portion of thearrangements in question which
provided for the rights of 8ub-Proprietors or Zam{nd4rs, and the terms on which
they were to be admitted to settlement. It had no reference to the arrangc-
ments concluded in respect of non-proprietary cultivators.

~ Perhaps some remarks were necessary on the shape and form of the Bill.
As the Chief Commissioner’s rules embodied stipulations which formed a sort of
compromise with the Tdlugdérs on certain debated points, it had been deemed
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advisablo to retain them, as a Schedule to this Bill, in the very words and in the
exaot form in wlnoh they were concluded. But it wasreally in respect of only
a lmnted portion of these stipulations that necessity for legislation existed. In
many ‘points the rules simply enunciated the law as it was ncknowledved by the

Oourts in Oudh

-"Eor example, the provmon fo‘ri Iﬁnxiitammg, under a proprietary title, the

_;,,Q;,“nﬂ.nkﬂr "1ands in the possession of ex-proprietary claimants, was nothiog more
: »thon a statement of the law and practice recognized by the Oourts. So with the

e g‘,

mles for ‘the determmation of the revenue demandable by the Téluqd4is from

the sub-proprietors, This was a matter within the exclusive jurisdiction of the
Revenue authorities acting administratively under the instructions of the Exe-
ocutive, and their action in this respect could not be called in question by the

" Oourts.

There were in faot, perhaps, only two of the rules, the 8rd and ti)e 8th,
which required legislation to make them binding on the Courts. He would
refer briefly to each of these.

The 8th rule laid doﬁ that, even in cases'where the sub-proprietary title
was otherwise fully established, still if the average profits of the sub- proprietors
dunng the period of limitation, orso faras thay could beascertained, were found
to have fallen short of twelve per cent. of the gross rental, then the sub-proprie«
tors were not to be admitted to engagements. They were to be excluded : but in
lieu of a sub-settlement, their “sfr” and “nénk4r " lands, under a proprietary
title, were to be made up to ten per cent of the gross rental of the whole estate.
In properties of which the sub-proprietors had been unable to secure a' larger
profit, in virtue of their proprietary right, than twelve percent. of the rental, it
might reasonably be presumed that the superior proprietor had materially en-
croached upon that right, and had left the Zamfnd4rs but a weak and unprofit-
able title: and it might be held that so feeble and imperfect a right did not
justify the claim of the sub-proprietors to a sub-settlement of the entire estate.
The assignment of a ninkérallowance, equal to ten per cent. of the rental, might
be assumed as placing them in a position nearly as profitable as that which they
formerly held. 1t would not indeed be a position of so much influence and
importance. But the amount .of profit would be about the same, and conse-
quently the arrangement might be held to be reasonable and equitable. Still it

was doubtful whether the arrangemont would be recognized by the Courts, un-
less sanctioned by the Legislature,
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The second case was that of Rule 8. This reduced to a precise formula
the law of limitation for sub-settlements, which had been hitherto contained in
vague and somewhat uncertain rulings; or rather it laid down the leagth of
possession within the period of limitation, necessary as evidence of a good
Zam{inddrf title. It ruled that for any claimant (not in possession at the date
of annexation) to obtain a decree for sub-settlement, he must prove, not only
that he had been in possession within the period of limitation, but that he bad
been in possession under the superior for a given number of years— the propor-
tion being laid down generally as not less than one-half of the entire period of
limitation, and one year in addition. This rule was held by the Chief Commis-
sioner to be the reduction to a precise form of a principle recognized (although
embodied hitherto in vague and indefinite terms) in Oudh, and therefore to be
conformable to the law., It was, however, well known that some Judicial
Ofcers in Oudh did not concur in this opinion. These held that wherever a
climant proved that he was the Zamf{nd4r, then possession for even a single
year within the term of limitation would entitle him to a sub-settlement: and
decisions had actually been given by the Courts upon that basis. Such Officers
would not acknowledge an administrative order of the Government, believed by
them to be in confliot with the law; in spite of the instruction, they would
feel bound to follow the law. And therefore it was absolutely necessary to
give legal force to such instruction, if it was to be binding upon the Courts.

If the latter rule to which be (MR. Muir) had now adverted should appear
to bear bardly on the Zamfnd4rs, it must be remembered that, under the Oudh
systom, these ousted proprietors would still be entitled to hold as property the
sfr or ndukdr lund which they possessed. This was a peculiar virtue of the
Oudh system of settlement, as compared with the systems elsewhere; and to
the merit of introducing it the late Chief Commissioner Sir O. Wingtield was
entitled. If in any estate belooging to the class of cases referred to, the
amount of nidnkdr sbould, from any cause, be found to be inadequate, then the
Chief Commissioner would no doubt take up such cases of hardship under the
iostructions whioch His Excellenoy, in approving the rules, had issued to him.
The passnge alluded to was as follows :—¢* W hile the Governor-General in Qouncil
“anticipates that the rules now sanctioned will work equitably for all parties,

‘it is yet possivle that there may be some classes of cases, not here provided
«for, in respect of which this expectation may not reasonably be fulfilled.
“8hould any such hereafter ocour, is Excellency in Council trusts that you
“will, in communication with the Tilugdérs, be able to apply a suituble
“remedy in the spirit of the present arrangements; and the Governor-General
¢ does not doubt that the Tdlugdirs, who have on this occasion shown so liberal
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“and cducnlmtory a spmt would again in a like spmt aid you' should such

EL conlmgenoy arige.”. “Thé !/ Settlenent : Officers : might be trdsted.to bring for-

ward any -oaseg of i hardslup of the kmd yapove indicated to the.notice of the
‘ Ohief Oommlssmne:, wpo. aotmv on.the views of His Excellency, would natur-

ally: reprcsent them to'the suponor landholder. and if he (Mr.. an) might
_— ]udge from the fair and llberal spmt evluced by Maldrdjé Mén -Singh - on his

1.,1;3" yisit t6 Snmln, nelthér he nor his brother Téluqddrs would be backward
v i agree}ng‘fo an. eqmtnble and smtable redress.

& ‘t &)

““‘q"‘ #‘ﬁéilgh was put and agreed to

—1'!

g s

‘The Hon'ble Mr. MuIr then requested the President to suspend the Bules
for the Conduct of Business,

In making this request, M2. Muir said that the correspondence before
alluded to, including the rules now embodied in the Scheduls to the Bill, were
published in the Gazette of India in the beginning of September, that is, some

. six weeks ago. The provisions contained in the Schedule had therefore for a
considerable time heen well known both to the Oouncxl and to the public at
large. He (Mn. Murz) believed that they bad been well received everywhere,
and . especmlly /by communications -from Qudh ‘he understood that they had
. given satisfaction in that Province. No objection of any kind had been raised.
Such being the' case ;—the measures being of local application, and sufficiently
known and approved by all who were likely to give nny opinion on the sub-

.. jeot; being, morcover, the result of a kind of compromise which Government
had ratified, it was of importance that the .Bill should be introduced and passed
at ‘once, ‘and ‘that the faith of Government should thus be maintained by
placing the rules beyond the doubt of any want of legal validity.

The President declared the Rules suspended.
The Hon‘blq Mr. MUIR then moved that the Bill be taken into consideration. -

The Hon’'ble Mg. RIDDELL thought there was no sufficient reason for sus-
pending the Rules. A Bill of such importance should be publisted in the
Gazelte, and every clause should be fully and carefully considered. Moreover,
as the Bengal Regulation VII of 1822 was in force in Oudh, he did not see
any necessity for the Bill; for, under the provisions of that Regulation, the
Governor-General in Council and the Revenue authorities were invested with
full power to determine the conditions under which persons possessed of sub-
ordinate rights in Télugqds should be allowed to obtain a sub-settlement.
Section 10 of that Regulation provided that, “of several parties possessing
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“separate heritable and transferable properties is any parcel of land, or in the
“produce or rent thereof, such properties consisting of interests of different
«kinds, it shall be competent for the Governor-General in Oouncil to determine
-¢and direct which of such parties shall be admitted to engage for the payment
“of the Government rovenue.” And it is further declared that the Governor-
General in Council is competent in confirming a settleinent to determine and
prescribe the manner and proportion in which the net rent or profit arising out
of the limitation of the Government demand, shall be distributed among the
different parties possessing an interest in the land or rents or produce thereof.
The following, the second clause of the same Section of the Regulation, related
more specially to the classes affected by the Bill; it declared in very com-
prebensive terms that, with the sanction of the Board of Revenue previously
obtaired, and subject to the orders and directions of that authority, it should
he competent to the Collector to make a sub-settlement, or as it was styled, a
Mofussil settlement, with any person having subordinate right in any ¢ Talooka
Zemindaree, or the like.” A sub-settlement might be made, not only with
persons possessing heritable and traunsferable property in the estate, but with
those who had an hereditary right of occupancy, subject to the payment of
fixed rent, or of a rent determined by a fixed principle; and itenacted thatga
« pattd ’ should be granted to each of such under-proprietors or occupants,
defining the conditions on which he should hold his land.

The recognition of a rignt to sub-settlements depended altogether upon
Government, and the passing of the present Bill might fairly be regarded as
depriving the Governor-General in Counoil of the power in this respect which
he had hi_therto possessed. Furthermore, the agreement with the Tdluqddrs
in which the Bill originated was two-sided, and in return for their sub-settle-
ments, the Tdluqdérs were to make certain concessions to their ryots. The
Bill proposed to legalize the sub-settlements, but said nothing whatever as to
the corresponding concessions. It was said that M4n Singh and other leading
Téluqdérs would be sure to carry out these concessions if the Bill were passed,
and be (Mr. RippeLy) had no doubt they would do so. But there were other
Téluqdérs in Oudh besides Mén Bingh and his associates, and he (MR, RippELL
wished to know how they would be bound if the Bill were passed in its
present form ? To sum up his chief objections, he thought,—firstly, that the
Bill was unnecossary ; secondly, that, if necessary, it should be published in
the usual way so that all persons concerned might have ample opportunity of
considering its provisions; and thirdly, that the defect which he had pointed

out should be supplied, and that clauses should be provided, either in the shape



(210)

*: ‘of a separate Blll or by’ Wny of nddmons to the proposed enactment, bmdmo
the 'lﬂluqddrs to sarry. out thelr promises to the ryots.
. i
The , Hon'ble Mr. enn iought' th the Hon'ble Mr. Riddell's objec-
tion to pasemv tln; Blll was inconsistent with hisown adxmssuon that the Govern-
‘ment was at> llberty, ‘under Regulatlon -VII of 18322, to pass rules, in its exe-
"outlve hcapnclty, reapecttng sub-settlements. So far, tben, as under-proprie-
e tors were concernad, he (M=. GBEY) thought there could be no objection to
a x-the Go?ernment passing such ‘rules .in its legislative capacity. -He did not
‘understand how this could possibly, as Mr, Riddell thought, compromise the
power of the Governor-General in Council. But the question was, had the
Governer-General in Co uncil .power to make such rules for Oudh? Did the
Regulation cited by Mr. Riddell apply to that Province? The general Re-
gulatious had certainly not been extended to Oudh. However the case might
be, the fact remained that some of the Revenue Officers in that Province
exercising judicial powers—amongst others he might mention the Financial
Commissioner—entertained grave doubts as to whether the rules regarding sub..
settlements embodied in the Bill were legally valid, although they had received
the sanction of the Governer-General in Council. The necessity of legalizing
these rules was therefore undeniable. \ :

As to suspending the Rules, and passing the Bill at once, there could, he
thought, be no reasonable objeotion. .The Bill if passed, would merely confirm
what the Government had ruled in its exeoutive capacity, and what the Govern-
ment was bound to do in fulfilment of the obligations which it had entered
into with the Téluqdérs in 1858. There could be no possible use in opening
a discussion which had been closed, and giving the opportuni?aty for again
raising difficulty questions which had long since been settled satisfactorily.

The Hon’ble DR. MUIR wished to add a few observations on the objections
taken to the Bill by the Hon’ble Mr. Riddell. In the first place, his Hon’ble friend
bad urged that the Bill was unnecessary, because the powers it conferred on the
Revenue Courts, were already possessed by the Governor-General in Council in,
his executive capacity. It did not materially affect this questien, wehther the
law referred to (Regulation VII of 1822) was in force in Oude or not. He
(Mr. MuIr) believed tbat it had been introduced into Oudh by Lord Dalhousie
in February 1856, along  with the rest of the Revenue law then in force in the
North-Western Provinces and the Punjab; and that it was still in force in
Oudh, excepting in so far as it had been modified by the Tdluqdéri system
subsequently by due authority prescribed. But it appeared to him that his
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Hon'ble friend had confounded two distinct fhings; namely, on the one hand,
the power of Government to determine as between the 1ilugddr and sub-
proprietor, which of the two parties should be adwifted to direct engagemcuts
with the Government ; and, on the other, the power of the Courts to detcrmine
whether a sub-proprietary title existed at all. In respeot of the former, the Gov-
ernment did undoubtedly possess the authority stated by Mr. Riddell; and it
had alrendy, in virtue of that authority, determined that, in all cases, the engage=
ment with Government should be held by the Téluqdfr in the first instance—
the sub-proprietor holding on a sub-lease from the T'4lugdér. But this was an
entirely distinot matter from the legal power possessed by the Courts of deter~
mining, as between the Tdlugddr and claimant of sub-proprietary rights,
whether the latter did possess those rights, The Government had agreed that
such rights would be recognized only under certain circumstances, and when a
certain length of possession had been established, Now there was nothing in
the law, as construed by certain of the J udicial authorities, to prevent the
Courts from decreeing the sub- propnetary right on a prescription less than
that laid down in the Government rule,—that is, on conditions different
from those agreed to by the Government. In suoh event, the T#luqddrs
would justly regard the stipulation as broken. It was of the first conse-
quence {o maintain the faith of Government inviolate. And for this pur-
pose it was indispensable that the rules should be invested with the force

of law.

On the second objection, that measures of such serious moment should not
be finally passed without further deliberation, he (AIr. Muir) had already
stated the reasons why he had proposed ttis step. Besides having been made
public for some weeks, these measures had been the result of long and anxious
deliberation. 'The subjectinvolved many perplexed questions of great difficulty,
and was embarrassed by pledges from time to time given by the Government
to the Télugddrs. ‘I'he present arrangement afforded a solution of the difficul-
ties, which, under the peculiar circumstances, was, he believed, the most satis-
factory that could be arrived at. And as the Government had pledged itself to
its falilment, it was of the bighest importance that there should be no doubt
left, for a moment longer than was necessary, as to-the legal force of the rules;
or that any possibility should exist of decisions being given hy the Courts at
variance with the prinociples they laid down. He thereforo thought that the
Council was fully justified, there being no doubt as to the equitable character
of the rules themselves, in proceeding at ouce to remove all questions as to

their legal validity,
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The last objection adduced by Mr. Riddell was, that the Blll related to
only one part of .the arran gements lately. oonoluded and that if the rules for
sub- propnetury nghts were passed into law, so also should that portion of the
rules which related to cultlvntmg rigbts As he (Mn Muir) had been in
correspondence with tlne Chief Oommlssxoner on the subject, he would mention
in exBIanutxon, that lt wns, ub the present moment only m respeot of the sub-
‘understood that the Courts would the no scruples in carrying mto effect

the letter tﬁe rules relntmg to non-propnetary cultivators. No doubt levlslntlon
 inight’ eVehtually be found necessary in this respect also. But the subject was
a large and difficult one, involving other considerations; and the Chief Com-
missioner was not prepared at the present time to recommend a legislative
measure which should embrace all the points involved. All that wasin the
mecantime required was to see that the arrangements agreed to on the late oc-
casion were fully acted up to. And he (M. MUIR) could assure his Hon’ble
friend that the 'Chief Commissioner would carefully watch that this was the
case: and if at any time it was found that the rules were in any respect not
acted up to by the Courts in consequence of doubts as to their legal force, then
the Ohief Commissioner would lose no time in asking for the necessary sanstion
from the Legislature. ‘In this respect, his Hon’'ble friend might be satisfied
that the honour of Government was in safe keeping in Mr. 8trachey’s hands.

His Excellency THE PRESIDENT observed that it had been a moot point
originally, that was, after the arrangement between himself and Mr. Strachey,
whether or not legislation was necessary. Some of the Members of the QOoun-
cil were doubtful as to the necessity, and it was d-cided, after discussing the
matter with the Chief Commissioner, that on his returnto Oudh, he should
reconsider the matter in consultation with the Financial Commissioner and
send the Government his final opinion on the question. Mr, Strachey accord-
ingly returned to Oudl, and after consulting the Financial Commissioner, wrote
up to say that both he and Mr. Davies conourred in thinking legislation abso-
lutely necessary. He also expressed his desire that legislation should be limited
to validating the rules which he had prepared regarding sub-settlements and
other subordinate rights of property, and that the question of the rights of the
-ryots should be left to be solved when it arose in practice.

When Mr, Riddell objected to suspending the Rules for thé Conduct of
Business, and maintained that more time should . be given for considering the
proposed measure, His EXCELLENOY thought that Mr. Riddell forgot that the
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Thluqdfrs had been fully represented at the disonssions which resulted in
framing the mcasures cmbodied in the proposed -enactment. 3ldn 8iugh and
the other Tdluqddrs whom the proprictors of Oudh had chosen to represent
them came up to Simla with the Chief Commissioner. They were present at
the discussions at which every point was gone into (His ExoerLuNoY might say)
with.the utmost care, and all signified their coucurrence in the rules putlished
in the Gazelte and embodied in the Bill now before the Council. After return-
ing to Oudh aud reconsidering the whole mutter, Min Bingh and his co-repre-
sentatives said that thay were fully prepared to abide by the rules in the Bill.
‘The Government proposed medifications in the rules as originally drafted by
the COhief Commissioner, and these modifications were quite agreed to by the
Tdluqddrs. On the other hand Mién Singh and his co-represontatives also
proposed modifications, to which the Government likewise assented. His Ex-
OELLENCY mentioned this to show that the matter had not been hastily transact.
ed on the part of the Tdluqddrs, but that they had fully entered into the con-
sideration of the rules now before the Council.

Asto whether Regulation VIIof 1822 extended to Oudh, His ExCrLLENGY
admitted that it was a moot point ; but Hrs ExCeLLENOY thought that the spirig
of the Regulation was intended to apply to Oudh. That opinion, however, had
been controverted with ability and force by 8ir O. Wingfield, the late Chief
Commissioner. It could not be denied that the policy adopted by Lord Oan-
ning and embodied in the Banads granted to the Tdluqddrs had had the effect

of modifying the laws previously in force in Oudh.

If the rules embodied in the Bill did not expressly receive the force of
law, it would be open to any Judge before whom cases arising under them
should be brought cases, Hi1s ExcELLENOY might observe, which were very
intricato and often bitterly contested by rival interests—to consider whetler all
or any of these rules were or were not legal. This would doubtless result in con-
flicting decisions—a great evil—for it might lead the people of Oudh to think
that the intentions of the Government had been insincere. It was bard for an
ignorant population to distinguish between the aots of an officer in his judicial
and his fiscal capacity, and the mere suspicion, however unreasonable, that a
breach of faith had been committed or was intended by the Government was
a serious evil, and one which doubtless had influenced Mr. Strachey and Mr.
Davies in recommending that the Bill should be passed.

On the whole, therefore, H1s EXCELLENOY thought it better that the ques-
tion as to sub-settlements should be decided legislatively. As to legislating at
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present \nth 1espeot to the nohts of occupyuw tcnantﬂ HIs ExoELLENOY thought
"“that the answer of Mn. Mulr wa concluslve. The Government believed that
“the: ‘lﬂluqdﬁrs wou]d act in good faith towmds the ryots, and if any difficulty

slnould ar Jse, Wwo could_ihen resort to lchsl'\hon. The great argument in favour
"'-tlnnt although they had always = denied the cxistenco of
, :in Oudh, and though their Sanads were silont as to ‘such
. ngh}s, the ere willing to grant cerfain privileges to the class of ancient ‘pro-

pno{om of the sml who, although they had lost all proprietary riglt, still ocou-

' ;f‘“ < upxed YR ltlvniors lupd in tleir nncestral villages. T1he ready assent which the

Tﬁ.luquirs had given {o the proposed measures as to the sub-settlement also

justified the expectation that they would carry out in its entirety the soheme '
pow proposed to be legalized.

The Hon’ble Mz MAINE said that, on the technical point, he agreed with
Mr. Riddell that the Bill was not necessary. But when any doubt arose whe-
ther & particular measure required legislation, or was within the competence of
. the exeoutive, it was the invariable practice (he might appeal to his Right
Hon'ble friend Mr. Massey as to the practice in tlie House of Commons) to give
the preference to legislation. In the present instance, the Bill was intended to
set at rest certain not very substantial doubts which bad been raised respectmg
the executive cnpamty of the Governor-General in Council.

The Hon'blo Mz. RippELL desired to say that the arguments used in the

course of the dicussion had altogether removed bis objections to the immediate
passing of the Bill.

The Motion was put and agréed to,

The Hon’ble MR. MAINE moved as amendments that the word ¢ adminis-
tration’ should be substituted for the word “ Government * in the preamble
and iu Section 1, and that the word ¢ is’ should be substitued for * shall
be'” in Section 2, line 3. The latter amendment would improve the wording of
the Section. The former was rendered necessary by the fact that the Local
Government of Oudh was the Governor-General in Council—the Chief Commis-
sioner being .only charged with the administration of that Province.

The Motion was put and agreed to.

The Ion’ble Mr. Muir then moved thar the Biil as amended be passed.

The Motion was put and agreed to.
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TRUSTEES AND MORTGAGEES’ POWERS' BILL.
MORTGAGEES AND TRUSTEES’ PROPERTY BILL.
COURTS OF REQUESTS' (STRAITS' SEITLEMENT) BILL.

The Hon’ble MR. MAINE presented the Report of the Select Committee on
the Bill to give to Trustees, Mortgagees and others, in cases to which English
law is appleable, certain powers now commonly inserted in Bettlements,
Mortgages and Wills, and to amend the law of property and relieve Trustoes.

He also presented the Report of the Select Committce on the Bill to con-
solidate and amend the Jaw relating to the conveyance and iransfer of property
in British India vested in Mortgagees and Trustees, in cases to which English

law is applicable,

He also presented the Report of the Belect Committee on the Bill to en-
large the jurisdiction of the Courts of Requests in the Settlement of Princo of
Wales' Island, Singapore and Malacca.

STRAITS' SETTLEMENT ABKARI BILL.

The Right Hon'ble Mr. MasseY in introducing the Bill for amending
the laws for colleoting a Revenue of Excise on 8pirituous Liquors and Intoxicat-
ing Drugs in the Settlement of Prince of Wales’ Island, Bingapore and
Malacen, said, that this Bill repealed the existing Abkdrf Law in the Straits’
Settlement, which had been fourd inefective for the purposes of revenue, but
substantially re-enacted that law with the amendments which experience had
shown to be necessary. No new taxation was proposed, and no question of
policy was involved. The Bill was introduced at the instance of the Local
Government by whom it had been carefully framed. The Statement of Objects
anl Reasons which bad been published thrice in the Gaselte, showed with con-
siderable minuteness the changes in the law which the Bill il enacted would
effcct, 1t was therefore not necessary to enter into the details of the proposed
measure, nor, under the circumstances, did he desire to refer it to a Select Com-
mittee. Since the publication of the Bill, an Act had been passed by the British
Parliament removing the Straits’ Settloment from the Government of India.
But the transfer was not to come into operation until the 1st of January 1867.
The legislative powers of the Council would therefore remain in force as to the
Settlement down to the end of the present year ; and as the Local Govern-
ment was anxious that the Bill should become law as soon as possible, he pro-
posed that the Bill should be passed on the next day of meeting.

The Council then adjourned to the 24th October 18G6.

WHITLEY STOKES,

SimLy, Asst. Secy. to the Goot, of India,
The 10lh October 1866. Iome D:pt. (Legislative.)
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